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SHRI ATAL BIHARI VAJPAYEE
(New Delhi): Home Minister's state-
ment is not made available. A copy
was not made available to you even.

Wen@ WERA: ¥ mer faFar qar
£

SHR] HARIKESH BAHADUR (Go-
rakhpur): I am being threatened by
Mr, Jagdish Tytler. Why are you not
listening to this? Then you will give
me full protection. He is saying I
will see you.” What kind of man is
he? What does he understand him-
self? He is threatening me.

L]

MR. SPEAKER: Mr. Jagdish Tyller.
797 % feq fqar § 7

SHRI HARIKESH BAHADUR: ‘1 am
not ltelljng anything to you.

MR. SPEAKER: Mr. Tytler, Are you
listening to me? Wave you threaten-
ed him?

SHR1 JAGDISH TYTLER: No. No.

MR. SPEAKER: Are you threaten-
ing him? Have you threatenel him?

SHRI JAGDISH TYTLER: No. There
is no need to threaten him.
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(vagam)

PROF. RUP CHAND PAL (Hoogh-
ly): What about my privilege motion -
against My’ Vasant Sathe?

MR. SPE_AKER: I shall lock into it.

12-30 hrs.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHE-
DULED TRIBES

Statement showing final replies of
Minisiry of Railways

SHRI R. R. BHOLE (Bombay South
Central): Sir, I beg to lay on the Table
Statement showing final replies of the
Ministry of Railways on the observa-
tions contained in the First Acticn
Taken Repo™® on-action iaken by Gov-
ermnment on The Twenty-firs{ Repor!{ of
the Commitfee on Northern Railway—
Reservations ¥or, and employment of,
Scheduled Castes and Scheduled Tribes
in Northern Railway and award of
petty contracts to Scheduled Castes znd
Scheduled Tribes in Northern Railway.

4
12-31 hrs.

MESSAGES FROM RAJYA SABYA
SECRETARY: Sir, I have io report

the following messages received from

the Secrefary-General n‘ﬁRana Sabha: '

(i) “In accordance w1th thra- provi-
sions of sub-rule (8) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, 1 am
directeq to return herewith the Ap-
propriation (Railways) Bill, 1982,
which was passed by the Lok Sabha
at its sitting held on the 17th March,
1982, and transmitied to the Rajya
Sabha for its recommendations amd
to state that this House has no re-
commendations to make to the Lck

Sabha in regard to the said BillL”



